GUVERHATRT oF INGIA
AIRTISTAY F FINaRLE
{ OIPARTENT OF REutwuf )

* & - & »

nry v Mgs e B & S0

2 Uy Ny, in exareise of the pounts conferved by s

clause {Ev) of clause {23C) of Ssction 1 of the Incoma-tax Act,

1961 (43 of 1961), the Central Govsrnment Marsby notifiss |

% Howl Bhabhs Fallowships Louneil, tombay ™ for tha purpose of

the sald subeclauss for the assessment yearg 1994-95 by 1996w87
subject to the following condltions, namelyje

(1) the ssscssre will epply its fncems, or acoumul ate
for spplication, wholiy ang xclusivaly to the
objacts for whioch it iz established;

{£1) ths assessss will nut invest br vepoatt it funds
{other than voluntasy coniribltions rocpivnd and
maintained in the hirwm of feusllnzy, Purbiturs at, )
for any peritd during the prayicus years tslsvant
ty the assssausni years montigned above othoruisy
than in any ons or mory of thy forms oy modes
‘epmcified in subusection (5) ¢f Section 113

{111) this notification will not aud y in relation @ any
incomn befng profits and ping of busingss, wniess
- the businass 1s $ncidwntal to |the attatnment of the
abloctives of the assessne and snparate bBooks of
aceotnts are saintained in respect of such budt ness,

{ He £4 CHOUDNARY)
URCER IFCRETYHRY 10 Tar GUYT. uF tHOTa,
Notifieatton wo, {ow o (Falio. 197/190/9 401 TAa1)
tovernment of Inda ¢rass,
Ring Enad, fsyapurt Industsial dArsy,
{#par Hajount Gamdan), Bau velhi,



